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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTEN
OF PROVISIONAL ILMENT

NOTIFICATION

No: //26 d>'>,. /RG/LP D,t,d,2,n3.2025

Provisional admission granted under Advocates Act1 1961 in favour of

Mr. Bhoori Singh
S/O Shri Shanti Parkash
R/O Pora Bala, Tehsil Gandoh, District Doda.

vide notification No.82 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order WU;„u
listration)

rD
(Reg s_tmlmi

No: /hI}/ - ?? RG/LP Dated.-2CD3.2025

Copy forwarded to the: .
1

2

3.

4
5.

6

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bhoori Singh, Advocate

. . . . ..for information and necessary action.

in\
(Registrar- Minist ration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

iEXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: alb@boy’ IRGILP Dated:25:03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudasser Hussain Naik
S/O Shri Abdul Rashid l\aik
R/O Dalwah, Tehsil Gool, District Ramban

vide notification No. 176 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r)'
(Registrar Administration)

Ci b
No: 1 bq}B- eh RGJLP Dated:ZS .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mudasser Hussain Naik, Advocate

. .. ... for information and necessary action.

asK
(Registrar Administration)
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No: ;1 IB d+b' J /RG/LP Dated:>£03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Akanksha Sharma
D/O Shri Arun Sharma
R/O Ward No.8, Near Vir Swarkar School, Tehsil Basohli, District Kathua

vide notification No. 2702 of 2023/RG/LP dated 22.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

eqWliu’

a)//

/

;iist;Mdministration)

No: /678sp_S ) RG/LP Dated:2(D3.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Akanksha Sharma, Advocate

. .. ... for information and necessary action.

pTsr)'
(Registrmdministration)
/al
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: it IS dubS /RG/LP Dated :J f.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjela Choudhary
D/O Shri Mohd Ashref
nO Ward No.7, Dara Bagyal, Tehsil Haveli, District Poonch.

vide notification No. 2709 of 2023/RG/LP dated 22.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
soualabsolute/final enrollment as an
e

By Order

(kegist rMdministration)
D,t,d,Zs:03.2025 (d }No: 1 tlS>-cli? _RG/LF

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonc:h.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray , High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anjela Choudhary, Advocate

. . . . . . for information and necessary action

B

(Registra-i if;ninistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: AWE/RG/LP DatedH:03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ann Sharma
S/O Shri Amrit Lal
WO Ward No.8, House No.25, Tehsil Bishnah, District Jammu.

vide notification No. 2711 of 2023/RG/LP dated 22.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID-

The renewal / extension of provisional licence/enrollment must be
souq t)
MRll#Ilm)rdered there before.

By Order ’

nministration)(Fe;

1611')_Qc){ _RG/LF

Copy foIwarded to the: -

Dated: b’.03.2025

1

2
3.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manage( Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
(../p(,./ e_(,../8urts J Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int.',harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ann Sharma, Advocate

. .. ... for information and necessary action.

4

5.

(i?gistri
L

Ahistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: aa _/RG/LP Dated:B:03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aditya Pandita
S/O Shri Veer Ji Pandit
nO H.No.193 behind Cambridge School, Paloura, Jammu.

vide notification No. 2712 of 2023/RG/LP dated 22.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certifit..,ates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqtless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ;.„%r„''
r)

(Registrar- nilinistration)
No: / 68o6- IV RG/LP Dated:is:03.2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aditya Pandita, Advocate

. .. ...for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: II SIP d T,,yq’ /RG/LP Dated IS:03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. HaryaII Rajput
D/O Shri Karanjeet Singh
R/O H.No.30B, W.No.4,
Samba.

Rajeev Colony, Tehsil Bari-Brahmana, District

vide notification No. 2732 of 2023/RG/LP dated 22.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

\ /q
lgistrar Administration)

PNo: / GalS - \n RG/LP Dated: In3.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Haryali Rajput, Advocate

. ..... for information and necessary action.

''@r\
(Registrar Administration)

.f
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E

NOTIFICATION

No: //3)-@oJ /RG/LP Dated:25l03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Komal Prabhakar
D/O Shri Vipan Prabhakar
R/O House No.155, Extension 2A, Trikuta Nagar, Jammu.

vide notification No. 2740 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

@M$of
r> ' \ // z Ii

(Regixtrar Administration)
N„ ICO\,_IL RG/LP Dated: 2f03.2025 (d

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Komal Prabhakar, Advocate

. . . ...for information and necessary action.

',. HW\,
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
ILMENTOF PROVISIONAL E

NOTIFICATION

No: Ini d,pu'/RG/LP Dated3sT03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Thappa
D/O Shri Bodh Raj
IUO Sec.IA, South Ext. Trikuta Nagar, Tehsil Bahu, District Jammu

vide notification No. 2747 of 2023/RG/LP dated 26.12.2023 for a leriod of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and rerification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Ad§l©1MMeMr d there bM

By Order

dministration)

N., /68)}- 33 RG/LP D,t,d,2<:03.2025

Copy forwarded to the

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the
Government Gazette .
President, J&K High Court Bar Association, Jammu.
cpc e-Courts, High Court of J&K and Ladakh, Srinagar for
the official websit.

In(..,harge Libray1 High Court Wing Jammu/Srinagar for infl
also keeping record of the same.
Ms. Mehak Thappa, Advocate

. .. ... for information and necessary action.

next issue of

lploading on

rmation and

D. L /aTa)a
(Registrar Administration)

J

a/'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E [ ][\IIr 1r I I

NOTIFICATION

No: ILISyu
PP

/RG/LP Dated:2\.03 .2025

Provisional admi: lion granted under Advocates Act 1961 in favour of

Ms. Malvika Gupta
D/O Shri Ashutosh GuDta
R/O 468/3, Channi Himmat, Tehsil Bahu, District Jammu

vide notification No 2750 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

\ /’'M,@®U
lgistrar Administration)

No: 1 beT>\4 - \HD RG/LP Dated:2ST03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Malvika Gupta, Advocate

. .. ... for information and necessary action.

r-)
(Registrar Administra

©q
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E ,LMENT

NOTIFICATION

No: 7/BJ,z/?,is' /RG/LP Dated:iS'33.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pallav Sharma
S/O Shri Yash Paul
R/O Sunail, Tehsil & P.O Akhnoor, District Jammu

vide notification No. 2786 of 2023/RG/LP dated 26.12.2023 for a )eriod of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
'„I f

dministration)jstrab
Dated:ISi)3.2025No: 168 \{ 1 _ L{? RGILP

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pallav Sharma, Advocate

. . . .. .for information and necessary action.

Ji
AC 43 vifa

(Registrar Administration)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: #3? c4 you AG/LP Dated:L£03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pradhuman Singh
S/O Shri Mohinder Singh
R/O JIJ Chowk Railway Road Katra, Tehsil Katra, District Reas

vide notification No. 2788 of 2023/RG/LP dated 26.12.2023 for a }eriod of one

In of his/heryear has been extended till 31.03.2026 subject to the verificati

L i: = == :t==ra c1e r a nT==::c
from the concerned

edents from the CID

University and verification of

The renewal / extension of nrovisional licence/enrollment must be
souqhm al Ms the aiMmm
Advocate is ordermM)efo@

By Order

dministration)

No: /£8 hQ_ S -l/ RG/LP Dated:V.03.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pradhuman Singh, Advocate

. .....for information and necessary action.

@ag
ra' \- rl

(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
OF PROVISIONAL ILMENT

NOTIFICATION

//3£ c/+b.D\ /RG/LP DatedtsT03.2025

Provisional admission granted under Advocates Act1 1961 in favour of

Ms. Ritika Katal
D/O Shri Rajesh Kamal
R/O W.No.1, Lakhanpur, Tehsil & District Kathua.

vide notification No. 2799 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(kegjst}ar=Kdministration)
Dated:}f03.2025 /d +}68 {( _ C/ i/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ritika Katal, Advocate

. .. ... for information and necessary action.

r)
(Registrar Administration)

©l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //3' S' }oU /RG/LP Dated:)S'.03.2025
P

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Kumar
S/O Shri Sewa Ram
R/O Pochhal, Kishtwar, Tehsil & District Kishtwar

vide notification No. 2770 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

The renewal / extension of Drovisional licence/enrollment must be
souaht before the date of exni unless the absolute/final enrollment as anM©mmR8

his/her character and antecedents from the CID.

By Order ,Wm/bf
rD ' \ '/''- 1

I

(Registrar Administration)

No: 1 gRAn_Ge RGILP DatedbST03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President. District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Kumar, Advocate

. .. ... for information and necessary action.

Adminislraltion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E ENT

NOTIFICATION

No: UP AIRGILP Dated:bT03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Uday Wazir
S/O Shri Raman Wazir
R/O Wazir House near Church, Sainik School Road, Dhok Waziran, Kandoli,
Tehsil Nagrota, District Jammu

vide notification No. 2776 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
soua t unme s the absolute/fr a

Mcms

By Order NPAa EI
istration)

PP)

(Registrar Admi

No: fen 4'3 _ 3< RG/LP Dated:y:03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Uday Wazir, Advocate

. .. ... for information and necessary action.

m :f=HI
I

r+b)
(RegistraT

1)f

(LL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

// t// 4= bbb' /RG/LP Dated:)S:03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aryaman Bhalwal
S/O Shri Aman Singh
R/O Ward No.10, House No.111 Afghana Mohallah, Kachi Chawni, Tehsil &
District Jammu

vide notification No. 23 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
:#rHul
istration)(nI

No: 148)G _ 19'L RG/LP Dated: )103.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aryaman Bhalwal, Advocate

. .....for information and necessary action.

fPSI

(Registrar Administration)

tv
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
OF PROVISIONAL rL]VIENT

NOTIFICATION

No: zz&p. a/WLS /RG/LP Dated: IS'.03.2025
F

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asifa Mughal
D/O Shri Mob(I Shoket Mughal
R/O Govind Pura, Maitra, Tehsil & District Ramban

vide notification No. 29 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqtnelore the date of expiry unless the absolute/final enrollment as an
brdered there beMo

By Order '„pYm<
r'a'

(Regist rm\dministration)

][) a ( e IcrJd2 1 O 3 B 2 0 2 5 ( Eb+/40 g) - PT
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc.harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Asifa Mughal, Advocate

. .. ... for information and necessary action .

egistrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMEN

NOTIFICATION

,//RG/LPNo: (1 y': 7 TO Dated :2\T03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayush Raina
S/O Shri Ajay Raina
R/O Nazuk Mohalla, Tehsil & District Anantnag

vide notification No.32 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

The renewal / extension of nrovisional licence/enrollment bust be
souqha M©f expirv unless the ab®s mLt@Zfmr al enroiMr tM
Ad vocgMmlImam

his/her character and antecedents from the CID.

By Order hA NvUP
i

Kdministration)(GAtbT
D a ( e d : d111111L) 33 p 2 0 2 5 111L e ZUN„ 16 Aq,36 ' RGILP

Copy forwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ayush Raina , Advocate

. .. ... for information and necessary action.

ra
(Registrar Administration)

bb
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /\qq Vw,2g- /RG/LP Dated:)S63.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bobin Chadha

S/O Shri Sanjeev Chadha
R/O opp. Govt.High School,
North, District Jammu

Gurha Brahmna, Bantalab, 'ehsil Jammu

vide notification No. 540 of 2024/RG/LP dated 16.03.2024 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must bemmmmEHR.WHEnsought before the date of ex@
He e beforeAdvocate is ordered

By Order
I

upA''V c:>\
\nf

r)-
(Regi$rar Administration)

][) a (e d 2 ) :o 3 H 2 0 2 5 LbNo: /681 + ,qoS RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K Hjgh Court Bar Association Jammu.
CPL e-(_,ourts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bobin Chadha, Advocate

. .. ... for information and necessary action.

r)
(Registrar Administration)

U/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
}LLMENTOF PROVISIONAL

NOTIFICATION

,'’ /RG/LP Dated:b'.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dipasha Kohli
D/O Shri Vikas Kohli
R/O 46, Neelam Colony, Toph Morh, Tehsil and District Jammu

vide notification No. 36 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order dA

mrIS
(RegXt\ar Administration)

No: (616lb- /12 '.G/LP

Copy forwarded to th

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official websitl
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Dipasha Kohli, Advocate

. .. .. .for information and necessary action.

uP'

.,,. L _/';W
(Registrar Administration)

V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // \q6 dD,LS -/R G/LP Dated:}s'.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Mirza
S/O Shri Arshad Mirza
R/O Badhoon, Ward No.6, Tehsil & District Rajouri

vide notification No. 37 of 2024/RG/LP dated 19.02.2024 for a period of one year

B Degrees from

billhas been extended 31.03.2026 subject to the verificati n of his/her

Certificates/LL the concerned University and verification of

The renewal / extension of orovisional licence/enrollment must be
sought before the datem al MIelt as anmmmFmn

his/her character and antecedents from the CID

By Order
*#PM

linistration)
rD

(Rei
eP’

Dated : u.03.2025

itrar Ad

/ 4 q aH - \i
Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Mirza, Advocate

. .. ...for information and necessary action.

r-)
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // bOTS'/RG/LP Dated:1<03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Heeya Kousar
D/O Shri Zaffarullah Pampori
R/O Sah Mohalla, Tehsil & District Doda

vide notification No. 39 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended kill 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / 'xtension of provisional licence/enrollment must be
unless the absolute/final enrollment as ansought before the date of expi

Advocate is

By Order
’„@Mf

linistration)
f)

(RegistrifKd
Dated: );03.2025 A /L//7/F - 2 Lf

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President. District Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Heeya Kousar, Advocate

. .. ... for information and necessary action.

a/
r)
(RegistraMdminist ration)

[
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HIGH COURT OF J.
(Exercising powers

dU & KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

£7RG/LP Dated ,Zs'.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jugal Kishore
S/O Shri Gharu Ram
R/O Village Bachyal, P/O Paryal, Tehsil Marh, District Jammu

vide notification No. 40 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .'f
istration)

rl
(Re

Dated:1<03.2025

.dmin

No: /IgB>C 31 RG/LP

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official websi

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jugal Kishore, Advocate

. .. ... for information and necessary action.

eMS/
ry \x /HI')

(Registrar Administration)

LL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E

NOTIFICATION

No: Ab9 ,fy 2.+Hr /RG/LP Dated : }}:03.2025

Provisional admission granted under Advocates Act, 1961 in favouf of

Ms. Karishma Mahaja
D/O Shri Koshal Kumar Kalsotra
R/O Ramnagar Karli Kangloo, Tehsil & District Udhampur

vide notification No. 42 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
’aa’#FX
stration)

a
(Reg

Dated: 2 s63.2025

strar Admini

/6937– 3g
Copy forwarded to the: -

RG/LP

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Karishma Mahajan, Advocate

. .. .. .for information and necessary action.

(Registrmninistration)
/'n .L/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: if gb ;4DODb /RG/LP Dated:2£03.2025

Provisional admission granted under Advocates Act1 1961 in favour of

Mr. Kunwar Narinder Singh Rathore
S/O Shri Raghubir Singh
R/O Battal Ballian, Tehsil & District Udhampur

vide notification No. 43 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

nis
eD

(Regist rF\dm

&LDated:} Si)3.2025No: /6939-L,( RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kunwar Narinder Singh Rathore, Advocate

. .. ... for information and necessary action.

(Registrar Administration)

Lb -–\__



26

HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bi dv-->v/ /RG/LP Dated:z', .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Malka Tabbasum
D/O Shri Mohd Shabir
R/O Village Kalaban, Tehsil Mendhar, District Poonch

his/her character and !cedents from the CID

lension of provisional licence/enrollment must beThe renewal /
sought beforeMre d@er®f ex a unless thmmrMm1]mmm

vide notification No. 48 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and rerification of

By Order
F„>eTaG\rr)'

(Regi sjrar Adminis tration)

No: /gg uk_ Cb RG/LP Dated: b'.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the
Government Gazette
President, District Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for inf(
also keeping record of the same.
Ms. Malka Tabbasum, Advocate

. .....for information and necessary action.

next issue of

iploading on

rmation and

aJrr)
(Registrar Administratiorl)
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+ + +
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/Iq. 4Zvbk\ /RG/LP Dated:2533.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtahid Nazir
S/O Shri Nazir Ahmed Lone

R/O Brayan, Tehsil Warwan, District Kishtwar

vide notification No. 50 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

rerification ofCertificates/LL.B Degrees from the concerned University and

The renewal / extension of provisional licence/enrollment must be
sought before the date o@xpirv unless gMMiMI enrollment M
MMMe menmHe me

his/her character and antecedents from the CID

By Order

dministration)

No: M.as_RG/LP Dated: }}63.2025 'al
Copy forwarded to the: -

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.

1

2
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray , High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mushtahid Nazir, Advocate

. .....for information and necessary action.

r)
(Registr

)

era:
m nl

ar Administrati

Ch\ t/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

S
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // 5% ' dh.b,: /RG/LP Dated:UTC)3.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd AdrIan Chowdhary
S/O Shri Mohd Rashid
R/O Janipur Colony, Shivalik Puram, Tehsil & District Jammu

vide notification No. 52 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
AdlW©Bllm8rdered there before.

By Order
r)

(Regiltrar I

Dated: IS33.2025 #/L/
Iministratibn

No: /dq 66- 44 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K Hjgh Court Bar Association, Jammu.
cp(-, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Inc,.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Mohd Adnan Chowdhary, Advocate

. .. ... for information and necessary action.

rn)
(RegistraT\dminist ration)

tv
',Wi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
OF PROVISIONAL ILMENT

NOTIFICATION

//n/ @kD ys’-/RG/LP Dated:2£03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palvi Magotra
D/O Shri Mool Raj
R/O W.No.2, Channi Mansar, Tehsil Majalta, District Udhampu

vide notification No. 64 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencI/enrollment must be
sought before the dat@ of expiry unless gW}isotute/final enrollment as an
Fm is or

By Order r@m
(KgbtX,Mnini,tr,tibn)

I

/Al £7- 73
Copy forwarded to the: -

Dated: 2\'03.2025

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for inft
also keeping record of the same.
Ms. Palvi Magotra, Advocate

. .. ... for information and necessary action.

next issue of

lploading on

rmation and

r Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

aEgdad/RG/LP Dated9cT03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. S. Ataldeep Singh
S/O Shri S. Karnail Singh
R/O Pethamgam, Gadpora, Tehsil Aripal, District Pulwama

vide notification No.116 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

\dmie

Dated:jS:03.2025

istration)

No: /£qrl,-QD RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. S. Ataldeep Singh, Advocate

. .. ... for information and necessary action.

Mministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // Sed v.>5 /RG/LP
n

Dated: B .03.2025

Provisional admission granted u IIder Advocates Act, 1961 in favour of

Mr. Sachin Sharma

S/O Shri Mulkh Raj Sharma
R/O W.No.2, Tea Garden, Tehsil Katra, District Reasi

vide notification No. 87 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.dminist ration)
(

tra
RG/LP Dated:2533.2025/d? g/– 8 ;

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for
the official website

lploading on

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sachin Sharma, Advocate

. .. ... for information and necessary action.

\ -
iministration)

/)
(Registra-m



32

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
{:JLLMENTOF PROVISIONAL E

NOTIFICATION

No: //fP C#Zen' IRGILP Dated:2(03.2025

Provisional admission granted u rIder Advocates Act, 1961 in favour of

Ms. Shubhangi Gupta
D/O Shri Kaka Ram Gupta
R/O Dhar Saroor, Tehsil Drabshulla, District Kishtwar

vide notification No. 88 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

'nt must beThe renewal / extension of provisional licence/enroll
souqtm MMthe absotutF-M
bMais oi8MIinFere befo@

By Order W
al istratiol;I

fp3
(RI itra

2025No: rX(b 88,. qu RG/LP Dated: 2 s?>3.

Copy forwarded to the: -

1

2
3.

\

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shubhangi Gupta, Advocate

. .. ...for information and necessary action.

(Registrar Administration)
/a

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E

NOTIFICATION

No: IIs-E' d >>X /RG/LP Dated:%i)3.2025

Provisional admission granted u IIder Advocates Act. 1961 in favour of

Ms. Sayed Tehniat Tasleem
D/O Shri Sayed Jameel Ahmed
R/O Chanderkote, Tehsil & District Ramban

vide notification No. 80 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verificati

Certificates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

n of his/her

rerification of

The renewal / !xtension of nrovisional licence/enrollment must be
M®s®;i)meml–souqhx

Advocate is orderec®tlhMbefor8

By Order
’'qFrFiif

ilministratioh)isfrR
(d L,No: ZZg

PP Dated: bsl)3.2025

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President. District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official websitl
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sayed Tehniat Tasleem, Advocate

. .. ...for information and necessary action. \ J

( Edi S t r a r JIIIIIIIIIL d 1rIEIL i n i =
----_
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

r
:ID,C /RG/LPD

dP

Dated : 29.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tania Gupta
D/O Shri Narinder Kumar
R/O Hamirpur, Mangtian, Tehsil Marheen, District Kathua

vide notification No. 83 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order '%mbAr
listratioln)

q

rP)'
(RegisJ{4FAdmi

][) a te Icf ; b ) (0 3 H 2 O 2 5 PuI?ah! a$
Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official websitl

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tania Gupta, Advocate

.for information and necessary action.

... L % T”
(Registrar Administratio n)

a/L/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /1 Za /# loaF/RG/LP Dated: >.t)3.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vasundhra Verma
D/O Shri Arvind Verma
R/O Plot No.230, Shopping Centre, Rehari Colony, Tehsil & District Jammu

vide notification No. 86 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
r-)'

(Registrar Administration)

Dated: i(03.2025 (d pNo: tloca - /<
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vasundhra Verma, Advocate

. .. ... for information and necessary action.
. A, S’:
In

(Registrar Administration)
d)

@b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
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+ + +

EXTEN
II11];t11:::11i[J ][J ][V][ ][ ][\IIr 1rOF PROVISIONAL

NOTIFICATION

No: a& J /RG/LP Dated: 25.03.2025
P

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mikhil Padha

S/O Shri Sanjay Kumar
R/O Ward No.3, Nangal Road, Kun-Drorian, Tehsil Katra, District Reasi

vide notification No.46 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
rn)

(Registrar

Dated:Xr03.2025 @}

lnlnlstratlon

No: }}goC_ // RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official websitl
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mikhil Padha, Advocate

. .... .for information and necessary action.

q;linistratfon(Fi;gistr£

LU
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // GI ,on’ /RG/LP Dated:> sT03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. MoIr(I Ikhlaq
S/O Shri Faiz Mohd
R/O Bhattian Morhian, Tehsil Thanamandi, District Rajouri

vide notification No. 61 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended liII 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

The renewal / extension of provisional licence/enrollment must be
souat) Wry unless thMMWinal enr© ll

mr before@te is o aMI

his/her character and antecedents from the CID.

By Order )

, mAXi
linistratiorl)

Pa'
(Registn

)) bt 4-il Dated: 2) '03'2025 (d

r

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in thI
Government Gazette

President, District Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar fOI
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for in

also keeping record of the same.
Mr. Mohd Ikhlaq, Advocate

. ..... for information and necessary action.

next issue of

uploading on

:ormation and

UN'

“@IIV
,inistrationstr in
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL

NOTIFICATION

No: ZZ& _/RG/LP Dated:z>.03.2025
/P=

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Monika Bharti
D/O Shri Bishan Dass

R/O Village Rangpur Sadhray, Tehsil R.S. Pura, Jammu

vide notification No. 47 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date ol@girv unlesatIMMMM1 enrollment as%n
Advocate is ordeM there before

By Order
Pa

(Registrar Admi\ LPA a

][) a ( e Icf ; ) S To 3 B 2 0 2 5 (a)
listration)

No: / 7/>23-2 q RG/LP

Copy forwarded to the

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for
the official websit'

Incharge Libray, High Court Wing Jammu/Srinagar for inft

also keeping record of the same.
Ms. Monika Bharti, Advocate

. .. ...for information and necessary action.

next issue of

lploading on

rmation and

KA,
r)

(Registr?Maminist ration)

'bf
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

r /RG/LP Dated:b:03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asaf Javaid
S/O Shri Gulsaid Ahmed
R/O Bhatidhar, Tehsil Mendhar, District Poonch

bill 31.03.2026 subject to the verificati1 of his/herhas been extended

!rification ofCertificates/LL.B Degrees from the concerned

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must bemmmMMmm!Isought before tH ate of expi
[mMRM©@IFEHmnmHH6®®m

vide notification No. 31 If 2024/RG/LP dated 19.02.2024 for a period of one year

University and

By Order
rO

(Reg istra-h Ministration)
No: Ijnsp _SG RG/LP

Copy forwarded to th.

Dated:v;03.2025

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official websitl

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AsafJavaid, Advocate

. .. ...for information and necessary action.

'MRr)
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: II & d you: /RG/LP Dated:as:03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pranav Sharma
S/O Shri Sanjeev Sharma
R/O H.No.2, W.No.3, Lakhanpur, Tehsil & District Kathua

vide notification No. 62 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
dPy

(Registrai Ministration)
No: I?o:>1' q'S RG/LP Dated:bb'.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the
Government Gazette.
President, District Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for infc

also keeping record of the same.
Mr. Pranav Sharma, Advocate

. .....for information and necessary action.

next issue of

lploading on

rmation and

'a
istrar Admi~ istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

S
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 114( e4b,7,£ /RG/LP Dated:n'.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shokit Ali Inqlabi
S/O Shri Shah Mohd
R/O Panihad, Tehsil Koteranka, District Rajouri

vide notification No. 81 of 2024/RG/LP dated 20.02.2024 for a period of one year

been extended till 31.03.2026 subject to the verification of his/herhas

Certificates/LL.B Degrees from the concerned

ltecedents from the CIDhis/her character and

The renewal / extension of provisional licence/enrollment must be
unless the@bsolute/fr MIsouahMmnEFH8THm

Advocate is ordered there before

University and verification of

By Order

tration'

I

'"’>m\’~rd)'

(Regi#{aMdminis
No: IID\qu,-to RG/LP Dated:23.03.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shokit Ali Inqlabi, Advocate

. .. ... for information and necessary action. I
bN'

gr)
(Registrar Administration



42

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: .I /RG/LP Dated: vR)3.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dhruv Gand
S/O Shri Govind bP

Ram Gan, Main Bazar, Tehsil & District ReasiR/O H.No.112, W.No,

vide notification No. 38 of 2024/RG/LP dated 19.02.2024 for a period of one year

ill 31.03.2026 subject to the verification of his/herhas been extended

'erification of

The renewal / extension of Drovisional licence/enrollment must be
souqh s mBm
Ac=md there before

Certificates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

By Order

(6£i,tr,mi:ini,tr,ti,LJ
Dated:}£03.2025 Ft/No: in nfl _S-+ RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

also keeping record of the same.
Libray, High Court Wing Jammu/Srinagar for information andIncharge

Mr. Dhruv Gandotra, Advocate
. .. ... for information and necessary action. mAJ

lol ifI
(Re&istrar Administration)

fo\U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: D6Idl,\{ _/RG/LP Dated}£03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Amisha
D/O Shri Raman Kumar
R/O H.No.366, Lane No.6, Shakti Nagar, Tehsil & District Jammu

vide notification No.33 of 2024/RG/LP dated 19.02.2024 for a period of one year

:ill 31.03.2026 subject to the verification of his/herhas been extended

and verification ofCertificates/LL.B Degrees from the concerned University

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrolll lent must be
urall®s the absolutd}M}enr=©tTlsought bm th

MMGm1 th@ before

By Order q

av)f
£aministratiiiJ

No: / ?,,, SB - Cy RG/LP Dated:25])3.2025

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Amisha, Advocate

. .. ...for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //68 .,a ' /RG/LP Dated:b>:03.2025

Provisional admission granted under Advocates Act, 1961 iI favour of

Mr. Raj Pratap Singh
S/O Shri Harsh Dev Singh
R/O Airforce Road, Kashirah, Tehsil & District Udhampur

vide notification No. 51 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

sought before the date of expiry unless thMM]!it@/ZfMMrollmenM
Advocate is ordered there before.

\

The renewal / extension of Drovisional licence/enrollment must be

By Order

.-,._„„f#B“-
(Registrai-Administratioh)

Dated:LST03.2025 @ )//7o4(- 7/
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raj Pratap Singh, Advocate

. ..... for information and necessary action. I

I fdP) \ „ ++r I J I I

(Registrar Administration)
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HIGH COURT OF JA]
(Exercising powers o It 1 :1E][: H Inp

& KASHMIR AND LADAKH AT
[ Bar Council under Section 58 of the Advocates Act,

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

11 Gl {aDd’ /RG/LP Dated:25:03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aneeza Bashir
D/O Shri Bashir Ahmad Ahanger
R/O Wuyan Pampore Ahanger Mohalla Tehsil Pampore Distt Pulwama

vide notification No.2816 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souatLI Mmate/final enrojlllMh

m bef@MMte is ordeM

By Order
I

B:logCNJ

inist
r-)'

(Registrar Ad
Dated: is'03.2025 LNo: it bjyi Q _RG/LF

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High CouN Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aneeza Bashir, Advocate

. .. ... for information and necessary action.

the next issue of

rO' La##f
(ljegi.strar Administra'ti6n)

by'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //?n yI 1.vi /RG/LP Dated:}sC03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arshida Akhter
D/O Shri Mohammad Ismail Mir
R/O Hawoora Budgam, Shamasabad, Tehsil Khanshab District Budgam

vide notification No.2819 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

souaht before the date of exoirv unless the absolute/final enrollment as an
Advocate is ordered there before

The renewal / extension of provisional licence/enrollment m-ust be

By Order

linistration)

I

W:##/a'
(Registrar Ad

Dated:1<03.2025 PNo: liD??_ Qf RG/LP

Copy forwarded to the: -

+

LS:/

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the n6xt issue of
Government Gazette.

President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharg e Libray ,
also keeping record of the same.

High Court Wing Jammu/Srinagar for information and

Ms. Arshida Akhter, Advocate
. .... .for information and necessary action. I

bAP

eaT”f
/Hb)

(IjegistrarT\dminist ration)

h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EX'TEN SIOA
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:
/r

,Lb /RG/LP Dated :25.03.2025
f’

Provisiona I admission granted under Advocates Act, 1961 in favour of

Mr. Mohsin Quadir
S/O Shri Ghulam Quadir Kumar
R/O Jamalabad Tehsil Beerwah District Budgam

vide notification No.2839 of 2023/RG/LP dated 27.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroll1 lent must be
sought before the date of exni s
e is dr er' ' f@

By Order

->' ’r
(R§gistrar Administration)

Dated:2).13.2025 tNo:

1

2

Copy forwarded to the: -

I? o86- gb

Principal District and Sessions Judge, Budgam

tG/LP ty#

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in thI
Government Gazette.

next issue of

President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar fOI
the official website.

uploading on

Incharge Libray, High Court Wing
also keeping record of the same.
Mr. Mohsin Quadir, Advocate

. .....for information and necessary action.

Jammu/Srinagar for information and

Lf
B

(l\egistrar Administration)

b K)?



HIGH (-"OURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

X
OF PROVISIONAL ENROLLMENT

NOTIFICATION

1/ 7 1 o/l ?/H3RG/LP Dated:2533.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muzaffar Ahmad Bhat
S/O Shri Bashir Ahmad Bhat
R/O Gori Aker Handwara Tehsil Handwara District Kupwara

vide notification No.2838 of 2023/RG/LP dated 27.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

rD1b r=oLIINJIIIIr

hI
r)'

(RegistraT
r I /

Dated2:> .03.2025 L'/No: /78,q3 -?9 RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6

7.

Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzaffar Ahmad Bhat, Advocate

. ..... for information and necessary action.

nistrastr:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: r/73 ,r/w&f/RG/LP Dated:Isi)3.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aiman Barjees Bhat
S/O Shri Mohammad Yousuf Bhat

R/O H.No.96, Alnoor Colony West Hyderpora Tehsil & District Srinagar

vide notification No.2890 of 2023/RG/LP dated 28.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must
sought before the date of expiry unless the absolute/final enrollment as
Advocate is ordered there before.

By Order

inist raistrar Ad

Dated:bSC03.2025IIIaD - &6 Re/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray,
also keeping record of the same.

High Court Wing Jammu/Srinagar for information and

Mr. Aiman Barjees Bhat, Advocate
. ..... for information and necessary action .

n ' L //a
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
[ENTOF PROVISIONAL

NOTIFICATION

No: /17y ,vf /RG/LP D,t,d,2,r03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bilkeesa Javaid
D/O Shri Javid Ahmad Bhat
R/O Kuchipora Qazigund Tehsil Qazigund & District Anantnag

vide notification No.2892 of 2023/RG/LP dated 28.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
wga@ZBHMLl enb em . .
Advocate is ordered there before.

By Order ...\.#a
(Rqistrar Administrajion)

I[) a t e d : Xr 0 3 B 2 0 2 5 t&PS&N„ I?/ot- IS RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bilkeesa Javaid, Advocate

. .. ... for information and necessary action.

ra-

(RFi;t'’' -
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

E
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //3s’1 :/RG/LP Dated2(03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Parveena Akhter
D/O Shri Kitab U Din Oureshi
R/O Chountwari Benlipora Qureshi Mohalla Tehsil Aloosa District Bandipora

vide notification No.2863 of 2023/RG/LP dated 27.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of nrovisional licence/enrollment must be
m@ the absolute/final eni®itment as ansouaht bMe thMenMmmR8

By Order

(R$gistrar Administration)

][) a te d; dIIIIIIIIL 313 3 B 2 0 2 5 111111j h)/

I

... \_”'
No: I'jl ILI _ ao RG/LP

Copy forwarded to thI

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Bandipora
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in thI
Government Gazette.

next issue of

President, District Court Bar Association, Bandipora
CPC e-Courts, High Court of J&K and Ladakh, Srinagar fOI
the official website.

uploading on

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Parveena Akhter, Advocate

. .. ... for information and necessary action.

L d Ir1[]1 i n i S t r a :i :hIE1Cj11/1!A
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HIGH COtRT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //}G a+ B){- /RG/LP Dated:2$T03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Yaseen
S/O Shri Mohammad Yaseen Bhat
R/O Manzgam Brein Tehsil Khanyar District Srinagar

vide notification No.2835 of 2023/RG/LP dated 27.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ibf
ration
a f)a

/-)'
(R£gistrar Adminis

Dated :2sT03.2025No: 17/xr -l7 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ishfaq Yaseen, Advocate

. ..... for information and necessary action.

fHM
h

I
bFb

/D
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
IMENTOF PROVISIONAL

NOTIFICATION

No: II}} a r,u' /RG/LP Dated:U .03.202
In

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Bashir p

D/O Shri Bashir Ahmad Raina
R/O Arihal Pulwama, Raina Mohalla Tehsil Rajpora District Pulwama.

vide notification No.2887 of 2023/RG/LP dated 28.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrolll lent must be
souqt) me te e/final en e ' m
m810 m

By Order
\

Xju5)
Klinistr;tion)stri

Dated, \3.20No: 1'} /L 8_ qq RG/LP

Copy forwarded to th

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Bashir, Advocate

. .. ... for information and necessary action. B
/)'

(RegistraT\dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

S
OF PROVISIONAL ENROLLMENT

NOTIFICATION e

No: IIjO d3 ---/IR G/LP Dated:2 s703.2025

Provisional admission granted Jnder Advocates Act, 1961 in favour of

Ms. Ather Ayoub
D/O Shri Mohd Ayoub Dar
R/O Kapora Near JK Bank, Ashmuji Jagir Tehsil & District Kulgam

vide notification No.2812 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrolll lent must be
sought before the date of expiry un%s the abs=©tHtHeZfMai enrollMM
Memme menmHe mB

By Order %n;
lstraF\dminist ration)

M'_RG/LP Dated2(03.201I“} IS',’- ttl
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kulgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in thi
Government Gazette

President, District Court Bar Association, Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar fOI
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for in

also keeping record of the same.
Ms. Ather Ayoub, Advocate

. .. ... for information and necessary action.

next issue of

uploading on

;ormation and

rn)

(Registrn Administration)t k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E

NOTIFICATION

No: //?? # 2„ur/RG/LP Dated:2$T03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zuhaib Ahmad Rather
S/O Shri Ab. Majeed Rather

vide notification No.1176 dated 10.01.2020 for a period of one year has been

R/O Ruhoo, Tehsil & District Anantnag

extended till 31.03.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(&'istraZin=1==n)
r 7 / L4 ) = v 1] 1? 1F:L IEII1=111 / L P 1C) a t e d : a 0382025 Lb4/

Copy forwarded to the: - ’

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zuhaib Ahmad Rather, Advocate

. .. ... for information and necessary action.

$={#U
AOn

(R6gistrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
OF PROVISIONAL ILMENT

NOTIFICATION

No: ) ) RD ,zs' /RG/LP Dated:IS’.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shujaut Hussain Lone
S/O Shri Ab. Rahim Lone

R/O Mastan Khopri Gurez, Tehsil Gurez, District Bandipora

vide notification No.1046 of 2022/RG/LP dated 28.07.2022 for a period of one

Year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

,rovisional licence/enrollment must be

By Order

(RRi;ty
.,„„A„„.T;''’'"""'"”'"=:}No: 1}1UI-fs– RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge1 Bandipora
Secretary, Bar Council of India, New Delhi
Manager, Goverl
Government Gazette.

ment Press, Srinagar for publication in the next issue of

President, District Court Bar Association, Bandipora
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shujaut Hussain Lone, Advocate

. .. ...for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ual dll .nbC, /RG/LP Dated:Y>.03.2025
/n

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Razia Ahad
D/O Shri Abdul Ahad War
R/O House No.17, Ward No.5 Mundji B Sopore Tehsil Dangerpora District
Baramulla.

vide notification No.69 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

Advocate is ordered there before.

By Order at ,pA

W/bag IT
(Rggistrar Administration)

Dated:Isi)3.2025 VNo: IllfG.– 6% RG/LP M’
Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Razia Ahad, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //P> a/ IpL>'/RG/LP Dated:BT03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Toiba Hameed

D/O Shri Abdul Hameed Gojree
R/O Chandsuma Baramulla Tehsil & District Baramulla

vide notification No.2885 of 2023/RG/LP dated 28.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of nrovisional licence/enrolll lent must be
M s theM)solute/fiM@souate

Advocate is ordeM[MMM

By Order

(',I!;t= '

][) a (e dJ IIII=11LIII1:0 3 B 2 0 2 5 1(1bL b fNo: I}; Gs _ 61 RGILP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in thI
Government Gazette.
President, District Court Bar Association, BaramuIla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and

next issue of

also keeping record of the same.
Ms. Toiba Hameed, Advocate

. .. ... for information and necessary action.
W’'''-ro?-\h

r)'
(RegistraF Mlinistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO I
OF PROVISIONAL ENROLLMENT

NOTIFICATION

:/RG/LP Dated2sT03.2025No /7z62a

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabishun Nisa
D/O Shri Ghulam Mohammad Bhat
R/O Rebban Rafiqabad, Dangerpora Tehsil Watergam District Baramulla

vide notification No.2886 of 2023/RG/LP dated 28.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

<='
(Rdgistrar Administration)

][) a (e 1cf 4 n 6 3 B 2 0 2 5 D b/No: 1}}}h_iC RGILP

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabishun Nisa, Advocate

. .. ... for information and necessary action. J

f)'
(Registm Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:' //eV aZ, A\{“ /RG/LP Dated :IS .03.2025
#

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaid Majeed
S/O Shri Abdul Majeed Bhat
R/O Wanpoh, Tehsil & District Anantnag

vide notification No.2868 of 2023/RG/LP dated 27.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

;!I): =a( ninistr£

h

str~a

DatecO5' .03.20',No: I1/7}- 8 S
Copy forwarded to

1

2
3.

4

5.

6.

7

Principal District
Secretary, Bar
Manager,
Government
President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge~ Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zaid Majeed, Advocate

. .....for information and necessary action.
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Press, Srinagar for publication in the next issue of
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:
r

,f /RG/LP Dated:IS .03.2025

Provisiona admission granted under Advocates Act, 1961 in favour of

Ms. Rana Rafeel

D/O Shri Peer Najam Ud din
R/O Qasba Khull, Bungam
Kulgam

Tehsil D.H. Pura Damhal Hanjipora District

vide notification No 67 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of orovisional licence/enrollment must be
aRMIMBMmH]HIgHlqIMMsouah1

Ad@tMrdered ttMbefore

By Order ,-,. \ /„##”'
(Re£istrm\dminist ration)
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Copy forwarded to th

Principal District and Sessions Judge, Kulgam

No: \'}I f_?q _ clr>

1

2

3.

4

5.

6.

7

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in thI next issue of
Government Gazette.
President, Distril
CPC e-Courts,
the official website.

Court Bar Association, Kulgam
ligh Court of J&K and Ladakh, Srinagar for uploading on

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rafia Rafeeq, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP DatedZ'> .03.2025
P

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Insha Farooq
D/O Shri Mohammad Farooq Hajam
R/O Nowgam Bunpora Hajam Mohalla, Tehsil & District Srinagar

vide notification No.99 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned

his/her character and !cedents from the CID

The renewal / :ension of Drovisional licence/enroll
sought before the datMxpirv L r

University and verification of

lent must be
'ollment as annMMnRm8

By Order

.o:L /.„M
(R6gistr©\dminist ration)
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No: my - q7 RG/LP

Copy forwarded to thI

1
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3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray,
also keeping reI prd of the same.

High Court Wing Jammu/Srinagar for information and

Ms. Insha Farooq, Advocate
. .. ... for information and necessary action .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +q

EXTENS
ENTOF PROVISIONAL E

NOTIFICATION

No: Da /RG/LP Dated:2 S.03.2025
fn

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hilal Ahmad Kambay
S/O Shri Habib Ullah Kambay
R/o Kambay Mohalla Tulmulla, Ganderabal.

vide notification No.98 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sough) nless the B final enroa
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Copy forwarded to th'

1
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3.

4

5.

6.

7.

Principal District and Sessions Judge, Ganderabal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Ganderabal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hilal Ahmad Kambay, Advocate

. .. ... for information and necessary action .
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